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I, the Chairman of the Committee on Private Members' Billa and 
Resolutionl, bavtn.. been authorJsed by the CoJDJDittee t.o preaeat the 
Report on their behalf, present this Sixty-tbird Report.. 

2. The Committee met on .. April. 1989 for examination of the follow-
ina Constitution (Amendment) Billa under rule -(1) (.) of the Rules 
of Procedure:-

(1) ne Constitution (Amendment) BW. 1888 (A~ 01 
article 87) by Sbri Shantaram Nalk. 

(2) The Constitution (Amendment) Bill. 1889 (AtMndment of 
article 118) by Shri Shantaram Nalk. 

(3) The Constitution (Amendment) Bill, 1889 (A~ 01 
a711c1c 101, etc.) by Sbri Sbantaram Nalk. 

(4) The Constitution (Amendment) Bill, 1889 (/tanrtion of new 
article 350A) by Sbri Sbantaram Na1k. 

3. The Committee conaid8f8Cl the ~ U.d arrived at the followm, 
fincUl1gs as a result of their examination of the BWs:-

,....ng. of the Com.m.iHce 

(1) The Constitution (Amendment) Bill, 1889 (AmetlClmem tI/ 
ariicle 87) by Sbrt Sbantaram Naik. 

The Bill leeks to &mead article 87 of the Constitution with a view to 
provide that the President Ihal1 addrua both HOUIeS of ParliameDt at the 
commencement of ftnt aeuion after each ,eneral election to the Houle 
01 People or at the c:ommeneement of the flrIt .-ion of each year at IUCh 
open place where public will have general accea 

After collliderine all 8IPIdI of the Btll. tbe Committee recommend 
that' the member may 'ftOt be permitted to move for leave to introduce 
the Bill. ~-----

(2) The Constitution (Amendment) Bill, 1889 (AmetlClment of 
article 118) by Shri Sbantaram Na1k. 

'!'be BiD teeD to amend article 118 of the Constitution with a view 
to empower tbe President to eall for a joint lUting of both HouIes of 
Parliament in cue there are .w.tantial clifrereDCeI between the ruleI 
framed by both HoUiel for the puI'Iae of deliberating aDd votlnJ ... fU 
as JalibIe, on a eommon let of ruleI of procedure with NIpect 10 thelr 
businesa, subject to the provisions of the Ccbtitution. 

Aft« CO"'kIering .n upecta of the Bill. the Committee recommend 
that the member may not be permitted to move for Jeave to Introduce 
the Bill. ...----

f'P.T.o. 
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(3) The CoDstitution (Ameadment) Bill. 1989 (AmencItneRt of 
ArtiCle 101, etc.) by Shri SbaDtaram Naik. 

The BiU aeeka to amend the CoDititutioD with • view to provide that 
a member of either Houle of Parliament or Legilllature of a State, who 
jl luapa:u:led from the aervice of the Houae of which be is a member, 
under the rulea regulatiDa the procedure of the Houae, on not leas thaD 
two OCCuiODI during hia term as luch member, shall be c:tisqU81ified for 
being a member of the HoUle from the date of the aecoDd suspension and 
h~ ,ball alao be disqualified for being chosen as a member of either 
HoUle of Parliament or Legislature of a State, .. the cue may be, for a 
period of six years from the date of his second 81IJPeDSiOD. 

After CCIInIideriDg all aspects of the Bill, the Committee recommend 
that the member may be permitted to move for leave to introduce the 
Bill. 

(') The Constitution (Amendment) Bill, 11189 (/naet'1ion of new 
article 350A) by Shri Shantaram NaUt. 

/" The' Bill aeka to insert new article 350A in the CoDJtitution with a 
/ view to provide that the Parliament may by law lay down the procedure 

fgr determining the mother·tdngue of citizens and Buch law may also 
provide for puniBhment for a false declaration. 

After conaiderinR all aspectB of the Bill. the Committee recommend 
that the member may be permitted to move for le8ft to introduce the 
Bill. 

4. The Committee recommend that-

(1) Shri Sbantaram Naik be not j)ermit.ted to move for leave to 
introduce hiB ConBtitution (Amendme'Dt) BillB spec:ifted in 
Bub-paras (1) and (2) of paragraph 3 above; and 

(il) Shri Shantaram Naik be penDltted to move for lelve to in-
troduce his Constitution (Anlendment) Bills apecified in BUb-
par .. (3) and (4) ot paragraph 3 above. 

Naw DELHI; 

April 4. 1989 
Chcitra 14, 1911 (Sake) 

M. THAMBI DURAl. 
Chcirmcn, 

Committee on PriNte M~ 
Billa and RelOlutiGha. 
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